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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 1955
TO BE ANSWERED ON 29.12.2017

Special Relaxation for Pending Projects
1955. SHRI GOPAL SHETTY.

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
State:

(a) whether road construction and many other projects have been stopped in backward and rural
Forest cover areas of the country after the implementation of Forest Conservation Act, 1980,
if o, the details thereof;

(b) whether the Government is contemplating to provide any special relaxation for restarting
such public projects for the benefit of the people, if so, the details thereof and if not, the
reasons therefor;

(c) whether the Government has received any proposal from State Government in this regard
during the last three years;

(d) if so, the details thereof; and

(e) the action taken by the Government in this regard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(DR. MAHESH SHARMA)

(@) No Madam,

(b) To (e) All the cases pertaining to diversion of forest land for non forestry purpose such as
construction roads in backward and rural forest cover area are granted permission under
the provisions of Forest (Conservation) Act 1980 .Government of India has already
granted general approval , up to 1 ha forest area for 13 different developmental projects
,including rural roads, to the state government .(Copy of guidelines dated 13.2.2014 is
annexed as annexure A).In order to expedite the approvals for linear projects such as
roads, MoEF&CC had delegated the power of approval to regional offices.
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F. No. 11-9/ 98-FC -

- , " Government of India
Ministry of Environment and Forests
(FC Division)
‘ Paryavaran Bhawan,
- CGO Complex, Lodhi Road,
. : ) New Delhi - 110 510
Dated: 13t February, 2014

To
The Principal Secretary (Forests), .
All State /Union Territory Governments

-

o

Sub: = Guidelines for diversion of forest land for non-forest purposes under the Forest -

(é&hééi‘@éﬁéﬁim“:th:wiggﬁliwéé"ﬁgﬁl° approval under Section-2 of Forest
(Conservation) Act, 1980. o o o - ‘ :

Sir, ' ' . : R
I am directed to say that to facilitate creation of certain critical devélopménhal and
security related infrastructure, this Ministry vide letter of even number dated 3 January

2005 accorded general approval under the Forest (Coriservation) Act, 1980 for diversion of
not more than 1.00 hectares of forest land in each case for 11 categories of 'public'utility and .
security related infrastructure projects. The said general approval was valid for initial period -

of two years-ending 31.12.2006.

On receipt of requests from various States/ Unidn,Te{r,r_i,tgri_gg,,,a,gg._Mmistries in the

Central Government, this Ministr'y vide letter of even.number dated 24t September 2007
extended the said general appréval up to 31# December 2008 or -uritil the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of Forests Rights) Act, 2006 is brought
into foxjce, whichever is. earlier. ' This Mirﬁstfy vide letter. of even number dated 11t

Sgptember 2009 extended the said general approval for a further period of five years i.e. upto

31st December 2013,

This Ministr‘y has received representations to extend the validity period of ‘thhé:salfd‘ K

general approval. Representations have also been received by this Ministry to extend .the
said general approval to certain other activities. -

Accordmgly,I am directed to say that after careful consideration of the mattey, the
Central Government has agrred to accord general approval under thé Forest (Conservation)

Act, 1980 for diversion of not more than one hectare of forest land, in epch case, for creation

of critical development _and’ security related infrastructure of followin 'categonjies, by
AR N S N S A T e P EREN T - B S E S i )

Govement Departments: ......................... e et st e renen ot s
1.. Schools; -

2. Dispensaries/hospitals;



Electric and telecommunication lines;
Drinking water projeots;
Water/rainwater harvesting structures;
Mirior irrigation canals; |
Non-conver_ltional sources of energy;

Skill up-gradation/ vocational training centres;
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Power sub-stations;

-10. Communication posts;

BT Y Constructlon/ w1demng of roads mcludmg approach roads to roagM side
estabhshxnents, . ’ T

12, Upgradation/ strengthenmg/ w1dening of ex:stmg bndges by the Border Roads
Organization (BRO), and

an e

13. Police establishments- like polxce stations / outposts / border outposts /watch towers,
in sensitive areas identified by the Ministry of Home Affairs.

.. The general approval shall be subject to fulfillment of fo'llowmg condltxons

(i) The forest land fo be diverted for above-mentloned specxﬁed achvitxes should be less -
-than one hectare in each case. . ' -

(ii) The clearance of such developmental pro;ects shall be sub;ect to the condmon that
. the same is need Pbased: . :

. (i) _,The legal status -of ' the land shall remain unchanged ie. shall remain
- Reserved/ Protectéd/ V111age/ Unclassed/ other types of forests/forest as the case
. may be. .

(iv) The user agency shall Submlt ‘the project proposal to the state/ U'I' Government in the
prescribed i.e. Form -A as provided in Rules -6 of the Forest (Conservatlon) Rules, 4
2003. g :

V) The .project should n'ot-involve felling of more - than fifty trees pér hectare.

Corresponding permissible limit of maximum number of trees {0 be felled for the "

forest area diverted, shall be in proportion to the extent of the diverted area. o )

(vi)  Theproject site should be ougside National Parks or Wildlife Sanctuaries or’P{otecfet:l: . :

.

Areas. . t . . .

(vii) The concerned Divisional Forest Officer shall assess the bare minimum requlrement
of the forest land for the project, which shall not exceed one hectare in each case and
will also certlfy to this effect.
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(viii) - The user agency will seek permission for diversion of forest land duly recommended
by Principal Chief Conservator of Forests, from the State/ UT Government.

(ix)  The Nodal Officer (Forest Conservation) shall submit monthly report to the

concerned Regional Office by 5t of every month regularly regarding approval of

° such cases. In the event of failure, the exercise of power by the State/ UT Government

to grant such ‘permiesion may be suspended by ‘the Central Government for a
specified period of time or till the information is submitted.

. . 0
(¥ The User “Agency shattplant and maintain two times the number of trees felled on
— the diverted-land to maintain the green cover at the project cost. Planting site for-the
purpose will be 1dentif1ed by the State Forest Department (Preferably within or in the

surrounding area of the project). Only indigenous forest tree species shall be used-for-

such plantauons Trees, if planted on the diverted area, will not be felled without the
permission of the State Forest Department, Trees planted in surrounding area, will
belong to State Department.

(xiy The User agency shall be responsible for any loss to the flora/fauna in the
surroundings and therefore, shall take all possible measures to conservée the same.

(xii)  The User Agency shall pay the Net Present Value (NPV) of the dwerted forest land at
the rates stlpulated by the Mlmstry of Environment and Forests from time to txme '

'(Xi'i_i)'. In case of roads, this general approval shall be applicable only if the requirement of
forest land for construction/widening ‘of the entire stretch of the road is not more - -
than one hectare. Additional diversion of forest land for extension/ strengthemng of
such roads shall not be permltted th}un next five years.

by the concerned Reglonal Ofﬁce of the Mmistry of Env1ronment and Forests

(xv)  The forest land shall not be used for any purpose other than that' specified-in the
' proposal. Any change in the land use without prior permission of the Central
Request of such changes shallbe madeto the Reglonal Offlce by the Nodal Ofﬁcer
(Forest Conservahon) of the State/UT.

" (xvi) Entl,re process for settlement of “rights In. accordanice with the provisions of the

“onvrm..... Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forests :
i ‘nghts) Act, 2006 shall be completed before grant of approval for diversion of such
forest land -

(xvu) Except for linear pro]ects consent of gram sabha shall be obtamed for’ d1versxon of
the forest land; .

(xviii) Project shall not affect recognised rights of the primitive tribal communities and pre-

agricultural communities; and



(xix) The State Forest Department /State Goverrunent or the c:oncemed Regional Office, ,
may impose from time to time any other coridition in the interest of conservation, , -

_ protection and /or development of forests.

This general approval under the Forest (Conservation) Act, , 1980 is valid for
a period of five years endmg 31.12.2018 and will sub]eet to review thereafter.

o Yours faithfull
. ' M

(H.C. Chaudhary)
Assistant Ins.pector General of Forests .
Copy to:- : —— —
1. Prime Minister’s Office (Kind attn.: Shri Santosh D. Vaidya, Dlrector)
2. Secretary, Mm1stry of Road Transport and nghways, Government of India, New ‘
Delhl .
3. Secretary, Ministry of Defence, Government of Inclla
4. Secretary, Ministry of Home Affairs, Government of India, New Delhi.
5. Secretary, Ministry of Rural Development, Government of India, New Delhi.
6.  Director General, Border Roads Organization, New Delhi. - - |
7. Prmmpal Chief Conservator of Forests, all State/ UT Governments
8.  Nodal Officer, the Forest (Conservatlon) Act, 1980, all State/ UT Governments.
9. All Regional Offices, Ministry of Environment & Forests
10. Jomt Secretray in-charge, Impact Assessment vaisxon, MoEF
11 Al Assxg_tggt_mlnspector Genetal of Forests/ Director in the Forest Conservatlon
. Division, MoEF. : : . )
12." Director R.O. (HQ), Mmetry of Environment, and Forests, Government of India, New
' Dell‘u . : .
13, - ASr Director (Techmcal), NIC, MoEF w:th a request to place a copy of the letter on’
e website of this Ministry. L
‘ 14. Sr.PPSto the Secretary, Environment and Forests.
15. 5r. PPS to the Director General of Forests & Special Secretray, MoEF.
16. Si. PPS to the Addl. Director General of Forests (Forest Conservation), MoEF.
17. PS‘to the Inspector General of Forests (Forest Conservation), MoEF.
18.

) . : oA ") .

O CRadRaRy)

- Assistant Inspector General of Forests

-
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